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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

INDIA 

IN THE MATTER OF: 

Om Pal Singh 

of y.P. 

Ram Babu Gupta 

1. 

. 

22 04 

M. A. No. 86 of 2024 

In Re: 

Original Application No. 304 of 2024 

Versus 

RESPONSE AFFIDAVIT ON BEHALF OF THE UTTAR PRADESH 

POLLUTION CONTROL BOARD IN COMPLIANCE TO THE 

ORDER DATED 19.03.2024 AND 04.09.2024 PASSED BY THIS 

HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, 

NEW DELHL. 

Nor�AIAL 

I Dr. Madhavi Kamalvanshi W/o Shri Arvind Kumar, aged about 53 

years, presently posted as Regional Officer, Uttar Pradesh Pollution Control 

Board (hereinafter UPPCB), Banda do hereby solemnly affirm and state on 

oath as under: 

Govie 
...Applicant 

Respondents 

who are running Daal Mill and Peanut Mill. 

That in the official capacity mentioned above, I am acquainted with 

the facts and circumstances of the case and as such I am competent 

and authorized to swear this affidavit. 

That present matter is about Ram Babu Gupta and Munna Gupta, sons 

of Rameshwar Gupta, resident of Balkhandeshwar, District-Mahoba, 

o 

That vide its order dated 19.03.2024, this Hon'ble National Green 

Tribunal, Principal Bench, New Delhi (hereinafter Hon'ble Tribunal) 

has disposed of the Original Application No. 304/2024 by constituting 

NOTARIAL 

38



4. 

TARY 

KofU. 

a Joint Committee comprising of UPPCB and District Magistrate, 

Mahoba with direction to visit the site, collect relevant factual 

information and if it finds any violation of environmental laws or 

norms, would take appropriate remedial, preventive and punitive 

action against the erring persons in accordance with law and submit a 

factual report with Registrar General of Tribunal within three months 

by appointing the District Magistrate, Mahoba as nodal authority for 

compliance. 

2 

That it is most respectfully stated that inadvertently and on account of 

unavoidable circumstances the factual report has not been submitted 

before this Hon'ble Tribunal within stipulated period of time as 

directed vide order dated 19.03.2024, therefore this Hon'ble Tribunal 

vide its order dated 04.09.2024 has passed the following direction: 

"...4. Issue notice to the respondents for filing their response/reply by 

i. 

way of affidavit at least one week before the next date of 

hearing through e-filing. If any respondent directly files the 

reply without routing it through his advocate then the said 

respondent will remain virtually present to assist the Tribunal. 

Applicant is directed to serve the respondents and file the 

affidavit of service at least one week before the next hearing 

date.. 

That in compliance to the order dated 04.09.2024 passed by this 

Hon'ble Tribunal as quoted above the response of the UPPCB is given 

below: 

That in compliance to the order dated 19.03.2024 passed by this 

Hon'ble Tribunal, District Magistrate, Mahoba has constituted a 

Joint Committee by nominating the Additional District 

Magistrate (Finance/Revenue), Mahoba and the officials of the 
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UPPCB as members on 09.05.2024. A copy of the letter is 

being attached herewith as Annexure No.1. 

That in pursuance to the above order, contained as Annexure 

No.1, and in compliance to the direction as passed by this 

Hon'ble Tribunal vide its order dated 19.03.2024, Joint 

Committee has carried out inspection of the site in question on 

23.05.2024. The Joint Committee report dated 23.05.2024 is 

being attached herewith as Annexure No.2. 

That further in pursuance to the observation made in the Joint 

Committee report the Regional Office, UPPCB, Banda vide 

letter dated 01.06.2024 has recommended for issuing of Show 

Cause notice against the project proponent, i.e. M/s Vaishno 

Enterprises, Gata No.-1555, Beeja Nagar Road, Subhash Nagar, 

Mahoba. 

Furthermore UPPCB vide Letter No.-H12672/C-2/NGT 

70/24 dated 19.06.2024 has issued a Show Cause notice against 

the project proponent in question. A true copy of Show Cause 

|notice dated 19.06.2024 is being attached herewith as 

Annexure No.3. 

That in reply to the aforesaid Show Cause notice dated 

19.06.2024, an affidavit has been submitted by Shri Ram Babu 

Gupta owner of the M/s Vaishno Enterprises before the District 

Magistrate, Mahoba and UPPCB stating that the certificate 

regarding land use will be submitted within one month and that 

they have already applied for No Objection Certificate from 

Ground Water Authority. In the affidavit dated 05.07.2024, Shri 

Ram Babu Gupta owner of the M/s Vaishno Enterprises has 

also informed that units operation is lying suspended and will 
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continue to remain suspended till further orders. A copy of an 

affidavit is being attached herewith as Annexure No. 4. 

That thereafter since no documents were provided by the unit's 

owner even after one month, Regional Office, UPPCB, Mahoba 

vide its letter dated 30.07.2024 has confirmed the Show Cause 

notice dated 19.06.2024 and recommended for issuance of 

Closure Order against the unit. A true copy of letter dated 

30.07.2024 is being attached herewith as Annexure No.5. 

That in pursuance to the above, a Closure Order has been issued 

by the UPPCB, Lucknow vide Letter No. HI9501/C-2/N.G.T. 

70/24 dated 07.11.2024 under Section 31A of the Air 

(Prevention and Control of Pollution) Act, 1981, as amended 

against the unit, which has also been served upon M/s Vaishno 

Enterprises, Gata No.-1555, Beeja Nagar Road, Subhash Nagar, 

Mahoba on 14.11.2024. The copy of Closure Order dated 

07.11.2024 is being attached herewith as Annexure No.6. 

That in compliance of Closure Order of UPPCB dated 

07.11.2024, Proprietor Ram Babu Gupta has submitted an 

affidavit dated 10.12.2024 that he has closed the industry M/s 

iVaishno Enterprises, Gata No.-1555, Beeja Nagar Road, 

Subhash Nagar, Mahoba and he will ensure compliance of 

Closure directions till further orders of UPPCB and Hon'ble 

NGT. The copy of affidavit dated 10.12.2024 is being attached 

herewith as Annexure No.7 

That in compliance of closure order and affidavit dated 

10.12.2024 submitted by the industry, officials of Regional 

office UPPCB, Banda inspected the industry on 11.12.2024. At 

the time of inspection, industry was found closed. Copy of the 
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Inspection report dated 12.12.2024 along with the photograp 
taken at the time of inspection is being attached herewitn as 

Annexure No.8. 
6. That the deponent most humbly states that the present litigation is not 

an adversarial litigation and the answering respondent will not leave 

any stone unturned to get the order of this Hon'ble Tribunal complied 

in its true letter and spirit as regard to the directions passed by this 

Hon'ble Tribunal. 

7. That the Annexure annexed to the present accompanying Affidavit are 

GTAR 

true copy of their respective original. 

8. That the present afidavit on behalf of the Uttar Pradesh Pollution 

Control Board is being submited before this Hon'ble Tribunal for 

kind perusal and consideration. 

VERIFICATION: 

Verified at Banda on this the 12" day of December, 2024 that the contents of 

above affidavit are true and correct to my knowledge based on records and 

information received and believed to be true, no part of it is false and 

nothing material has been concealed there from. 

3WORN BEFORE ME 
3HISHAM SUNCA NCTARA 

DEPONENT 

RDO.! 

DEPÖNENT 

AivoCate. Rond 
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Ref. No. NOTE SHEET 

.1. This Original Application (hereinafter refered to as "OA) under Section 
14 and 15 of National Green Tribunal Act, 2010 (hercinafter referred to as 'NGT 
Act, 2010) has been registered by exercising suo-motu jurisdiction based on a letter 
petition dated nil sent by Om Pal Singh son of Ram Pal Singh resident of Subhash 
Nagar, Mahoba District, Uttar Pradesh and signed by some other persOns stating 

that Ram Babu Gupta and Munna Gupta, sons of Rameshwar Gupta, resident of 
Balkhandeshwar are running Daal Mill and Peanut Mill, causing pollution. On 

account of functioning of above mills, air is getting polluted causing health hazards 

to the residents and even people residing in nearby area facing difficulty n 

breathing and respiration. Pollution is continuing for last one year and despite 

complaint made to concerned authorities, no action has been taken. 

2. In our view, the complaint can be looked into at the first instance by concerned 

authorities the local level for which we constitute a Joint Commitee comprising 
State Pollution Control Board and District Magistrate, Mahoba. 

3. District Magistrate, Mahoba shall be the nodal agency for coordination and 

compliance. 

4. The said Committee shall visit the site, collect relevant factual information and, if 

it finds any violation of environmental laws or norms, would take appropriate 

remedial, preventive and punitive action against the erring persons in accordance 

with law and submit a factual report with Registrar General of Tribunal within three 

months by e-mail at judicial-ngt@gov.in preferably in the form of searchable 

PDF/OCR Support PDF and not in the form of Image PDF. If found neceSsary, the 

matter will be listed for consideration before the Bench. 

5. With the above directions, OA is disposed of. 

6. A copy of this order be forwarded to State Pollution Control Board and District 

Magistrate, Mahoba by e-mail for compliance. 
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Ref. No 

1981 

TTG - 226 010 

qHIY :0522-2720828, 2720831 

IGT EH0G 19.03.2024 47417 TfoT Hyaa Hferf fU rAT fIo 23.05.2024 (3141att H) 

:0522-2720764, 2720676 

UTTAR PRADESH POLLUTION CONTROL BOARD 

-i : info@uppcb.in 
dqHIgE : www.uppcb.com 

Date 

Phone 

T.C.-12 V, Vibhuti Khand, Gomti Nagar, 
Lucknow - 226 010 

Fax 

296R) 

E-mail 
Website 

0522-2720828, 2720831 
:0522-2720764, 2720676 

info@uppcb.in 
www.uppcb.Com oemial do oder 

2. 
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4/7124 

MSOLRA S.N.CHM 

AAHO 
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UPGOV 

2). 
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3TT| 

-1. This Original Application (hercinaftcr rcfcrrod to as OA)) under Scction 14 and 15 of 

National Green Tribunal Act, 2010 (hereinafter referred to as NGT Act, 2010') has been registered by 

exercising suomotu jurisdiction based on a letter petition dated nil sent by Om Pal Singh son of Ram Pal 

Singh resident of Subhash Nagar, Mahoba District, Uttar Pradesh and signed by some other persons 

Stating that Ram Babu Gupta and Munna Gupta, sons of Rameshwar Gupta, resident of Balkhandeshwar 

are running Daal Mill and Peanut Mill, causing pollution. On account of functioning of above mills, air 

1s getting polluted causing health hazards to the residents and even people residing in nearby area facing 
difficulty in breathing and respiration. Pollution is continuing for last one year and despite complaint 
made to concerned authorities, no action has been taken. 
2. In our view, the complaint can be looked into at the first instance by concerned authorities at the locai 

level for which we constitute a Joint 2 Committee comprising State Pollution Control Board and District 

Magistrate, Mahoba. 
3. District Magistrate, Mahoba shall be the nodal agency for coordination and compliance. 
4. The said Committee shall visit the site, collect relevant factual information and, if it finds any 
violation of environmental laws or norms, would take appropriate remedial, preventive and punitive 
action against the erring persons in accordance with law and submit a factual report with Registrar 
General of Tribunal within three months by e-mail at judicial-ngt@gov.in preferably in the form of 

searchable PDF/OCR Support PDF and not in the form of Image PDF. If found necessary, the matter 
will be listed for consideration before the Bench." 

HO 12672 /2/yA0GOCo-70/24 tei6 19.06.2024 ERI JAT fa& orU 

2 
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GNS - 226010 

0522-2720823, 2720831 
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ishe

d is
 

fou
nd 

to
 

be
 

inc
orr

ect
 at

 
any stag
e even

 

afte
r 

issu
e of

 
the 

reg
istr

atio
n, the 

reg
istr

auo
n 

S a ay
 o ne
 

par
tüC

Ula
rs/in

form
atio

n is
 

fou
nd 

to
 

he
 

inc
orr

act
 at

 
any stag
e of

 
ver

ific
atio

n 

I 
scr

utin
y, the 

app
lica

tion
 is

 
liab

le Tor 
reje

cio
n. 

alt
era

tio
n 

sha
ll be

 
duly

 

au
th

en
tic

ate
d. 

The 

ap
pli

ca
tio

n form
 

sho
uld

 be
 

co
mp

let
ed

 in
 

all 
res

pec
t 

befo
re 

sub
mis

sion
. 

Inco
mp

lete
 

app
lica

tion
s are liab
le for 

reje
ctio

n. Any 

cor
rect

ion
 I 

Se
pa

rat
e 

ap
pli

ca
tio

n 

form
s 

sho
uld

 be
 

used
 for 

reg
ist

rat
ion

 of
 

each
 

ind
ivi

du
al well

. No
tel

e 

lA
gre

elt
 

HEH
AE 

or
 

the
rea

fte
r, fou

nd 

rej
ec

ted
lca

nc
ell

ed
 .. 

De
cla

rat
ion

 by
 

the 
Ap

plic
ant

 

4 

loc
atio

n of
 

the 

exi
stin

g well.
 the 

com
man

d are 
a 

and the 

exis
ting

 well
s 

whic
h have been

 

refe
r red to

 
in

 
item

 

no.
2(a

), 

Do
cum

ent
 

sho
win

g 

pro
of of

 
ow

ner
shi

p of
 

land
; 

to
 

be
 

inc
or

rec
t a

t 

any 
stag

e of
 

scr
uti

ny
 and 

inv
est

iga
tio

n m
y 

ap
pli

ca
tio

n/r
eg

ist
rat

ion
 

parti
cular

s is
 

liab
le is

 
to

 
be

 

Tu
nd

ers
tan

d th
at the 

pa
rti

cu
lar

s 
fu

en
ish

ed
 

her
ein

 
abo

ve are 
cor

rec
t and true
 I 

that
 do

 

in
 

case
 

hereb
y any of

 
the 

info
rma

tion
 

decla
re and 
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